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1-ieard Mr.G.e.i1antri and ia.J.D..jinera learne. 

advocates for the pp1icant and the respondents. dmit 

Iscue notice on the respondent to rply within 45 days 

from the dace of this orddr. The case beposted on 2 3/5/1983 

for further direction before Re strar. 
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CCRPI : Hon'hle r. P.11. Joshi Judicial I ember 

Hon'ble ir. P.S. Chauchuri 	A&ninistritive ier:ber 

The petitioner seeks withdrawal of the application 

to enable him to approach the proper forum for the red.ressal 

of his grievance. Ir. J.D. Ajmer, learned counsel for the 

respondents has no objection. Pern.ission granted as prayed 

for. The aprlications (11.A./310/89 and C.A./2 25) stand 

disposed of with no order as to costs. 
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